IN THE CENTFAL ADMIN

M.A.No.217/96

Patan Singh

Shri H.M.Eingh,
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lway,
Jaipur & Anr.
Mr.P.V.Calla

Mr. Manl h Phandari
CORAM:

Hon'lle

Hon'ble Mr.Pata

PER HOM'BLE MR.O.P.S

Thi

0]

Singh, praying thsvein that the

peraonally and azhed
failure to  implemer

285.3.1998 in Q.2 1o,

Concempt

IZTPATIVE TRIBUNAL, JAIFPDR BENCH, JAIPUR.

Date of order: 18.9.1996

: Petitioner
Vs.

: Rezpondents

"

v (construction),

: Counasl for petitioner.

: Counsel for responden

HAFMA, ADMINISTFATIVE MEMEEE.

Peticion has hbeszn
czepondents should ks called
why th=zy chould not be punish2d for their

it the ovrdsr of +the Trikunal

1/95, Adal Singh & Qre Va. Union of India &

N
Ors.
2. Wz have hzard the lzarnsd cowunsel for the partiszs and
czrused  the veply f£iled by the respondencs as  =2lzo the

additionzl affidavit

petitionsr accepts

compli=d with,

reapondznt s has

which the peticionszr

. The learned counszl for the pzticiconer |

£iled by kthem. The lzarned counsel for the

irectiors o€ th2 Tribuna havse

oy

chiat the

cxcepk with Lugqu to regularisacion of the

Divizion. The

pebitionsr for a part of the period during

worksd in Ajmer Di



Therefore, no divection can e isausd by the Tribunal in this
4. In view of the position starzd in para 2, above, this
Contempt Petition has kacoms infructucns and it is, thersfore,
dismissed. lloticss issuzd ars dizchargad.

5. M.A Wo.217/96 has L=ezn filzd kv the Union of India and

le.1084/95 zecking sxtansion
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of time for implementing the order of the Tribunal aased on
28.3.95 in O.RA No.1/95. Zince ths zaid Contempt Perition has
been dJdismissed as having become infractuous, the Misc.

Application has also now hkecome infructucus. The M.2 1is,

W@/VV

(Ratan PLaLash

(O.P. faj

Lma)

Member (Judl) . Menber (Adm) .

.




